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By isubsequent authority issued by the
5.2.2000 {Annexzure-C), the applicant
refixed at Rs.4800/- w.e.f. 1.1.1096
without first issuing a show cause
applicant. On a representation made agail
refixation of the applicant’s pay, the
rejected his claim vide orders
{Annexure-A), Hence the grievance.
2. The respondents have contested
reply. Thereafter a rejoinder has been
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present O0A. We are, therefore, inclined

reasons to dismiss the present Oa.

/

4, The applicant was to Cross the
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Rs.1560/- in the erstwhile pay scale of Rs.1200-204 was
vt L
with-held on account of;pendency of e disciplinary case
against him. The applicant’s pay was fixed, on this
basis, at Rs.4800/- w.e.f., 1.1.1896 by an order issued on
2.12.1927. However, subseguently due to an inadvertent
\/,J
mistake, increments were allowed to the applicant above
the EB stage without the EB having been permitted to be
crossed by him. Thus, his pay in the old pay scale was
taken as Rs.1840/- per month and accordingly in the
revised pay scale the applicant’s pay was fixed at the
stage of Rs.5600/- vide orders dated 21.6.2000
{Annexure-B}. After it came to the respondents’ notice
that the applicant has not been allowed to cross the EB,
| his pay was reduced to the original level of Rs.4800/-
vide orders issued on 5.2.2001 {Annexure-C). While

pay scale was correctly taken as Rs.1500/- as on
1.11.1988. After his pay had been reduced as above, the
applicant was informed vide respondents’ office letter
dated 12.2.2001 addressed to ZO {PB)}, Delhi Cantt with a
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was registered against the applicant by the CBI way back
in 1988 and a formal charge sheet was filed in the Court
on 27.11.1881. The applicant was convicted by the Court
and was conseguently removed from service. Though the
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him on 1.11.1980, yet the fact of the matter is that a
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that the increments granted above the EB by mistake should
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the respondents that in dealing with the applicant’s case
for orossing of the EB, the respondents have proceeded in |
accordance with the DOP&T’s OM dated 30.3.1889 (Annexure
R-1V), and therefore, on this basis alsoc no fault can be
found with the action taken by the respondents.
8. The sum and substance af the observations
contained in the preceding paragraphs is that firstly the
present OA® is wholly time barred as the grievance arose
way back in 1983 but the application came up before this
Tribunal in the first imstance highly belated% in 2001.
Secondly, it is established beyond doubt that a criminal
N investigation was under way against the applicant as on
1.11.1989 which is the date on which he stood to cross the
Efficiency Bar. It is alsc established that besides the
criminal action taken against the applicant, a
departmental charge sheet was alsoc served on him in
October/November 1996. He was convicted by the Law Court
and was consequently remove from service in the
i departmental proceedings conducted against him. In the
v face of these facts and circumstances, and having regard
to the rules relied upon by the respondents, we have not
been able to find any fault with the impugned order dated
22.11,2001 {Annexurel-A). The same is in order and has
been validly passed.
9. in the light of the foregoing, the CA is found to
be devoid of merit and is dismissed. There shall,
however, be no order as to costs.
(5.A.T. RIZVI) { KYLDIP INGH)
Member (A) ‘Member (J)
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